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I THE CENTPAL ADMINISTPATIVE TRIBUMAL, JAIPM EENCH, JAIFUR,
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Cruncel for Appli-ant:

R CINC YR NMOT FBIRELE of Ethe Tesrerfarnes
A e Al i | Srtmll AL s Wl Sow e dtas e

Hon' kle Mr,Tustcics D, L Mehta, Viece Chaiom®n
Hon'bhle Mr,0.P.Sharmd, Member (Adm,)

PER HOM'BLE MR JETICE D, L.MEHTA, VICE CHAIRMAN,

Ha the learpad counsel for the @pplicapt ard have
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peruzed the feccrd, The md@in sontenbicn 8 the learned

coun_»1 for the a»hlvrﬂz: 13 th2v the daxalicdant is 24 membel
of Scheduled Trike 2nd he iz entltled for considexration heth

in the general guohd 3z well 3¢ in the veservad guot2, Ths

ApplicAnt's grievance i that his

eral for promotlicon., In the petition the 2ppllcaint h3s nok
."B*t::g,ﬁ 5 .. .

preyed St on whidi poet he zhould ke promoted., In z2uch

circumstiances, no fpecific ordsr o2 be 2s5s3ed 2xcen: the

order that hiz case should L condidersd in the genzr3dl quot?

on merit whenever hi
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The rezpondents 2rs

directed to consider the 23ge of the asolicant for promcticn
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n the general quot2 if not corsidered 8o f2apr within 32
of 2 months on th: bRAziz of hiz senicrity.

2, The 0.2, is dispoeed of Accordingly with no crder as

oy,

21%g ) (D.L.Mehta)
ria), ' Vlce Chairmdn.

to cost.
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